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IN THE CENrRAL A')MINIS'.rF..~rIVE I'RII3JNAL, JA.If'·jTZ 

BEi\lCH, . .JAI?i.JR. · 

r .A. No. 2424/86 Dt. of order: 5.7.93 

Vs. 

:Jnion of India & Ors. : Respondents 

Ftr. Virendra Lodha : Counsel for ai_~Yplicant 

Mr. :J .D. Sharma Counsel for respondents. 

CORAM 

Hon'ble 1-Jr •. .Jistice 0.L.Mehta, Vice Chairman 

Hon' ble Mr. o .. P .Sharma, I111..ember (Adm) • 
, 

PER HON' BLE MR.JDS.TICE D.L.MEHTA, VICE CE-L,C,.IRMAN. 

lJe have heard the learned counsel .for the parties 

and 9erused the pleadings of the parties. The app­

licant joined the 
1
serv.iceJ of the resoondents in 

1979 and from 11.9.81, he has been working conti-

nuously as LDC for a period of 12 years. He filed 

a suit and ~rayed therein that he should not be 

retrenched. The Court granted a temporary injunction 

in his favour and accordingly the applicant is con-

tinuing in em;;Jloyment. 

2. In the case of Rattan Lal & Ors Vs. Lt.Governor 

and Ors. reported in 1992(4) S.C 117, directions were 

given by the Hon' ble S:.lprerne Court that cas:1a1 labo-

urers working on daily wages basis should be regula-

rised in accordance With t,he scherre directed to be 
, 

prepared and made effective \·.,r.e.f. 1.10.88. In 

another case Raj esh Kumar Soni & Or~. Vs. Ministry 

of Environment & Forests & vHld Life G.: Ors. re-0orted 

in 1992 (4) SCC 116, the Hon' ble Sr.i~)reme Court dire-

cted the respondents to absorb the petitioners as 

well as other similarly situated emoloyees senior to 

them, if any, on regr.ilar basis ·1;:ithin three months. 
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respondents has submitted that there is no '.>rayer 

for reg _clarisation. He f1_ffther submitted that Census 

oepartment is a temporary Department. Mr .&hanrr::i 

submits that the applicant h3.s been continously 

·working for 11 years and not 12 years. ~-lov.'ever the 

fact remains that the applicc..nt worked on the post 

of LDC continously for 12 to 12 years. 

4. In such circumstances, the respondents are 

direct~d to consider the case of the a·;plicant for 

regularisation w~th other eqLlally situated persons 

within a period of 4 nionths. They should finalise 

the scheme of regularisation ·and should £~x~s~ 

implement it immediately so that the persons who 

have been working for more than a decade
1 
can get 

the benefit of long service rendered by them to the 

Govt. 1'he T .A. is disposed of acco:niing~· ;:.Jo order 

.as to cos ts . 
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\O. P.;,;,~a1ma-1 
Lember(A) 


